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Sri R.P.S. D:aJhan, learned counsel for the
applicant, Heard, on the point of admissions. fhe
applicant has saught relief to provide appointment
an cdnﬁaésicnate ground as his father died in harness
on 09,8499, while he was in service of respondents =
establishnents, Shri D, S, Shukla, leacned coynsel Vo ,‘RM

&y et S Jhe’s
the respondents}\ hag sedogs objection on thé L]]'_‘-xnt of

mych prematurs, An view of letter dated 05.7.00, copy
of whidihas been gnnexed as annexure A-‘l} #ccording
to which the matter of the applicant has already been
processed ond to be plabéd befare C,R.,C. in its next

sittinge Keeging in view of the facts and circumstances

-of the matter, the respondents are directed to expedite

a)-.dztmw&,
the decision to be taken in the deLel‘(thnlﬂ reas sonable

inated in his claime The UeAe is finally disposed of
with the above observation, Copy of this order be ‘pro.-

vided to Shri D.S. Shukla, Addl,.Standing Counsel sCevghod”
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